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Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN S i.
APPLICATION NO. , ‘-‘D-_‘%‘]/c&‘(f-
7

Please find enclosed herewith the copy of the Drder/Interim Order

passed by this Tribunal im the above said' Application on __l'gr?/jgtzi .
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DECE! [FER  2,1986.
ORDER
ON LA.NO.I IN ANC. 220 OF 926,

In his letter Mo.JAL/1323/2241/PC dated
22-11-1985, the Chief Administrative Officer,
Air Force Station,Bangalore (CA?Q) which
is numbered as LA.No.J has apprised this
Tribunal that the applicant in the case has
not preferred his claim for pension and
thesame disables the respondents to comply
with the directions issued by this Tribunzal
on 12-2-1956 within the time stipulated in
its order. We have perused the letter and
heard Shri M.S.Ananda Ramu, learned counsel
for the applicant.

VWhen the applicant does not anpear
ané¢ prefer his claim for pension the respon-
dents are under no obligation to comply
with the terms and conditions of the order
within the time -stipulated by us. Therefore,
we absolve the resnondents from complying
with our order within a period of four months
stipulated in  our order dated 12-9-138%,
e also declare that the respondents are
free to comply with the seme as and when
__|the- applicant prefers his claim Oﬁlt!‘;’ within
| 4 verg®gonable time thereafterm within
imit as earlier directed.
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